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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
RYDERABAD BENCH ¢ AT HYBERABAD.
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U.A.No.l1541/93 Dt. of Decision J 14,12.93

1. T.Ramulu ' ' *
2. 3.K. Mallesh

3. A,Suresh

4, D.Jangaiah

5. G. Satyanarayana

6. M. Ramsingh

7. N. Ashok Kumar

8. G, Nagaraju . « Applicants.,

Vs

—— s

!
1., Flg. Officer,
Officer inchargs,
Civil Administration, Air Force
Station, Bsgumpet,Hydsrabad,

2. Commanding OfPicer, | ‘
" Civil Administration, Air Force , ‘ o ‘
Station, Begumpat,Hyderabad. « « Respondents,

Nr.S.Ram%kriahng Rao

: |
Counsel for the Respondents : Mr.N.R. Devaraj,5Sr,CGSC.

Counsel Por the Applicants

CORAM:

THE HON®BLE SHRI JUSTICE V. NEELADRI RAD : YICE CHAIRMAN
THE HON'BLE SHRI R, RANGARAJAN :  MEMBER |(ADMN.) .
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All these eight applicants were ergagedlas Anti
Malaria Lascars in the Air Force Station at Begumpet for
the period from 15.6.1993 to 14,12,1993, This OA was filed
praying for a direction to the respondents to regularise

their services and grant temporary status in view of their .

2, It is stated for the respondents that sessonal
%:31-—
engagement ‘was @@ﬂe*"XBWfor carrying out anti malarial

,,,,, L

spraving for six moa
December every yesr.
respondents were ser
Exchange every vyear
Anti Malaria Lascars
15th June to l4th De
nature and when ther
RWPAX Spraying to cor
in the remaining six
any direction to the

through-ocut the yeat

3. But: Shri S.E
applicants vehement]
such as grass cuttir
cleaning of drainage
of the roads, changi
performing of night

ration from the AOC

/.,'tre. Trimalgherry, collection of 4

Jfrom 15¢h of June to 14th of
!
t is also not disputed that the |

3 requisitions to the Emnloyment
sponsoring names for appointment as

r the period of six months from

ber, When the work 1s seasonal in

3 no need to engage any one for

] the mosquitos which spread malaria

Aths of the years, there cannot be

spondents to engage the applicants

krishna Rao, learned counsel for the
ontended that various other duties
yardening, loading and unloadinguﬂj:}
de lines, office premises, side way

?f bed sheets in the Military Hospital,

Ehmnn duties, collection of coal and

»

furniture from Hakimpet to Begumpet, white washing works

contd....
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Copy tg:-

Flag Officer, Dfficer Incharge, Civil Administration,
Air Force Station, Begumpet, Hyd.

2. Commanding OfFficer, Civil Rdministration, Air Force,
Station, Begumpet, Hyd, .

d. One copy to Sri.S.Rama  Krishna Rao, advocate, CAT, Hyd.

4, One copy to Sri. N.R.Devaraj, Sr. CGSC, CAT, Hyd.

5. 0One copy to Library, CAT, Hyd,

6. One copy to Spare.
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appointed as Anti Malarja Lascars and as the said duties
cannot be held as seasonal, they have to be engaged through-
out the year,

4, But Shri N.R,Devaraj, learned standing ccunsel for
. the respondents submitteéd that % he was instructed to state
by thecofficers whé ﬁad‘come,bhat no dailé-rated worker
was engagéd in regard tc the duties referéed to. Even the
learned counsel for the applicants could n;t submit that
in the earlier years after dispensing with the services of
the Anti Malaria Lascars; some others were enaged for atten-
ding to the duties referred to for the period from 15th
December to 14th June of the following yesr. Hence, there
is no need to doubt the submission fofpthe respondent§ that
no dally-rated worker was engaged for attending to any

other jobs.

5. We have to make it clear that it is not submitted for
xkmrk the applicants that this application was filed for
reqularising their services as seasonal employees. So, it

is not the matter for consideration for disposal of this

i
OA and we are leaving it open for consideration as and when

it arises. \\

6. In the result, the OA is dismissed aﬁf%ﬁe admission
stage. No costs, \

‘ )QﬂLL~kJ}vu-_;_*
{R.RANGARAJAN) {V.NEELADRI RAQ)
MEMBER (ACMN., ) VICE CHAIRMAN

DATED: 14th December, 1993,
Open court dictation
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IN THE CEXETPAL ADMINISTRATIVE TRIBUNAL
HYDERABAD RENCH : HYCERAEBAD

THE HO{'BLE MR.JUSTICE V.NEELADRI RAO
’ VICE-CHAT FMAN

AKD

THE HON'BLL MR.&¢B<GORTHI :MEMBER(A)

AND

¢

THE HON'BLE MR,TyCHANDRASEKHAR REDDY
S MEMBER(J)

AND

THE HON'BLE MR.R;RANGARAJAN $MEMBER(A)
- . . .. \

Dated: /4//"/-,1993 .

—ORDER/JUDGMENT ;
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Admitted and Interim directions
issped. ’

Alloked.

Disposed of with directidns, '

rriageed.

Dismissed as withdrawn.

Dismilssed for default.e
Re je§ted/Crdered.

C/,NG’Brder as to costs.






